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FCRJ'I NO.4 

• 	 (See Rule 42 

IN THE CNTDAL AD tINISiRTIVE TRI3JAL 
GUWHAT± I-3ENCH 	GUAHATI 

ORDER SHEET 
APPLICATION NO  

143 OF 2001 

Applicarit (S) 

RSpondent(s) 

Advocate for Applicant(s) 4•r- J L S AAS 

A.vocate or Respond en t(c.T) 

3 
Notes of 	R 

4 -- 
p 	s n forn 

• 	 flO 	 aflon 
.28.2.2001 	None appears. Passed over 

to 7.3.2001. 
:fct R 	 • 
1PQ/B/ 
Ded ........ 

• 1 tq Vice-Chairman 
1 1 

nkm 

7.3.01 	Heard learned counsel for. the 
parties. 

Li (eNt 	ji'-" 	 Application is admitted. Call 
for records. Issue notice on the 
respondents as to by the 
impugned order dated 26. 12.2000 
shall not be suspended during the 
pezdency of this proceedings. 
Returnable by 4 weekS.' List on 

• /'?')_________ 	 4.4.01 for orders. 

Viaia- 
• 	

im 

4.4.2001 	• Four weeks time allowed to the 

respondents to file written state-

ment. List for orders on 2.5.01. 

Vi ce-Chair ma 
OK nkm 
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ç 	st 	 ; Jc 	 p 

•• 

18.5 .01 	Three weeks time is allowed to file 
written statemeflt. 

List for hearing on 20.6.01. 

Member 

95 
J 1 , 	

' Th 	 206,01 

'A 

lm 

Mr,.Deb soy, sr.C.G.5.C.' ppea 
ring for the respondents mentions 
that they re  hab n wrong.y listed 

for hearing toi.usdayfor filing of 

written statement.'ote sheet shows 

that the written statient haV nó€' 

been filed. Mr,J.L.Sarkar learned 

counsel for the respondents submits 
that by the impugned order dated 
26th Dec.2000 the applicant& date 
of birth has be en changed from 
31.12.45 to 30.10.1941. He has 
requested for early hearing of the 
matter so that -a the applicant 

retireprematured1y on 30.10.010 
Let this case be listed for hearing 
on 8.8.01 for final disposal. 

Member 

,d-rP 

i-e%C &i  

1;v 

8.8.01. 	 Heard learned counsel for the 

parties. Hearing concluded. Judgement 

delivered in the open court, kept in 

separate sheets. The application is 

allowed in terms of the order. No order 

as to costs. 

- 	kce-Chairman 

trd 
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Gauranga Kumar Dey. 
ApICAT\jT(S) 

Mr. 	J.L.Sarkar. 
. 	 ADV 	P 	Ii 	APPLJT ( 	) 

VERSUS - 

Unon of India & Ors. . 	RDSPcrus1(c) 

H1L Mr. A.Deb Rqy 	.G 
............................................... ICR THE . 	. 	. 	. 	

. 	. 

TE.nN'BEE MR. JUSTICE D.N.CHOWDHURY, 	VICE-CHAIRMAN. 

THE . -*ON 'BLE 

1 Wnecher Reporters of local papers may be clIowd 	o see 
Htha judjment ? 

2 I To he rserred Lo the Rpori:cr or nat ? 

3L II ThetIier thei.r L rdshps viLsh to see the fair copy of the 
judgaent ? 

1 ..Net -,er the judgment 	;o ba ciriátd 	b the o:hr 
Benches ? 

ki 

judcsmentdI±vered by Hon'hle 	Vice-Chairman. 

H 
.. .... . 	 . 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

- 	 GUWAHATI BENCH 

Original Application No.73 of 2001. 

Date of decision : This the 8th day of August, 2001. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.. 

Sri. Gãuranga Kumar Dey, 
Working as Head Assistant under the Director, Botanical 
Survey of India, 
Eastern Circle, Shillong-3. 

.Applicant 
By Advocate Mr. J.L.Sarkar. 

Union of India, represented by the 
Secretary, Ministry of environment 
and Forest, Government of India, 	 / 

New Delhi. 

The Director 
Botanical Survey of India 
P-B, Brabourne Road, 	- 
Calcutta-l. 

Scientist-D(DD), 
head of Office, 
Botanical Survey of India, 
Eastern Circle, Shillong-3. 

The Deputy Direc€or, 
Botanical Survey of India, 
Eastern Circle, Shillong-3. 	 . . .Respondents 

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C. 

ORDER (ORAL) 

CHOWDHURY J.(v.c.). 

• 	 The legality and correctness of the retirement notice 

dated 26.12.2000 served on the applicant stating his schedule 

date of superannuation is 30.10.2001 holding the date of 

birth of the applicant as 30.10.1941 in place of 31.12.1945. 

is the subject matter of this applciation. The applicant 

joined the Botanical Survey of India at Eastern Circle, 

Shillong onl9.3.1964. The date of birth of the applicant was 

recorded in the service as 31.12.1945. The applicant 

subequently promoted to the post of Lower Division Clerk on 
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2.5.1974. •Thereafter promoted to the post of Upper Division 

Clerk and presently is holding the post of Head Assistant., 

While we was serving as such he was served •a retirement 

notice dated 26.12.2000 which reads as follows 

"In the SERVICE BOOK, the recorded date of your birth 
as 31.12.45, signed bythe former Head of Office (Late 
Dr. A.S.RAO), while vide Director, BSI Letter No. BSI-
62/18/95-Estt. dt. 06.10.95, made available to the 
undersigned on20.10.2000, contained therein a Remark 
"The date of birth of Shri G.K. Dey, Peon, Eastern 
Circle (now U.D. Clerk, Eastern Circle) was recorded 
at lid. Qrs. as 30.10.41". The same was personally made 
known bythe undersigned to your on 28.11.2000. 

Further, on receipt of another relevant Letter 
No. BSI-62/10/99-Estt. dated 20.12.2000 on 21.12.2000. 

The non-tailed for your different dates of birth, 
between your SERVICE BOOK and Hd. Qrs. Records, that 
Alteration/nonalteration, being beyond the knowledge 
of the undersigned, but in compliance to Director, BSI 
instruction, I have to serve this 'RETIREMENT NOTICE' 
to you, that the scheduled date of your SUPERANNUATION 
is on 31.10.2001 (31st day of October, Two Thousand 
and Onfe)." 

The aforementioned communication was sent on the basis 

of communication received from the Director BSI NO. BSI-

62/18/95-Estt. dated 6.10.1995 and the letter No. ESI-

62/18(99-Estt. dated 20.12.2000. As per the communication 

dated 6.10.1995 the Eastern Circle, BSI,Shillong was informed 

that the date of birth of the applicant was recorded in 

Headquarter as on 30.10.1941 and therefore advised the 

Eastern Cirice to correct the service record of the 

applicant. The legitimacy of the aforesaid communication 

dated 26.12.2000 is thus assailed as arbitrary and 

discriminatory. 

2. 	There is no dispute that in the Service BOok the date 

of birth of the aplicant was recorded 	as 31.12.1945 on 

19.3.1964. The Service Book has not been altered. The 

respondents however contended that the date of birth of the 

applicant as per the Headquarter records is 30.10.1941 and 

not 31.12.1945 and therefore Service records is tob:etreated 

as per the Headquarter record. The stand of the respondents 
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is also reflected in its written statement. The relevant 

portion of the written statement are reproduced below 

"That with regard to para 4.3, the respondents beg to 
state that the date 30.10.1941 is on the basis on Hqrs. 
Records (seniority list etc.). Service •records once 
recorded in the relevant registers cannot be 
changed/altered without prior permission/approval of 
the competent authority. In the instant case, 
application not submitted within stipulated time thus 
it cannot be entertained. 

That with regard to para 4.5, the respondents beg 
to stte that the applicant's date of apointment is 
19.03.1964, Circulation of seniority list bythe 
Respondent No.2 from time to time to all offices 
concerned is a routine matter Applicant's date of birth 
was recorded as 30.10.1941 in the post of peon and the 
same was 	circulated by Respondent N0..2 vide page 3, 
51. NO.2 of Peon/Bearer, 	Eastern Circle as on 
01.07.1967 onwards. Applicant never objected to his 
date of birth as recorded on 30.10.1941 until the year 
2000. All service records show that his date of birth 
is 30.10.1941. Seniority list as on 01.01.1976, 
01.01.1981 in the post of LDC have been circulated and 
on every occasion it has been recorded in Hqrs. Records 
that his date of birth is 30.10.1941. Seniority List 
dated 1.7.67, 1.1.76, 1.4.76 and 1.1.81 are annexed 
herewith and marked as Annexure-Ri series." 

3. 	From the materials, as alluded it appears that the 

basis of the impugned notice dated 26.12.2000 for giving 

retirement notice from the Headquarter is the seniority list. 

It is a fundamental aspect of the service jurisprudence that 

the age of an employee is reflected in the Service Book. The 

respondents could not produce any material that the date of 

birth of the applicant was not 31.12.1945 but 30.10.1941 who 

were at liberty to correct the same by giving reasonabl?. 

opportunity to the appiciant on the basis of material on 

record. The seniority list per se cannot be a determining 

factor. 

4. 	In the circumstances the impugned notice dated 

26.12.2000 cannot be sustained. The date of birth of a 

government servant cannot be uniterally changed without 

following the recourse of law. 

I 
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5. 	For the reasons mentioned above the impugned notice 

dated 26.12.2000 is set aside. The appiciation is accordingly 

allowed. There shallhowever, be no order as to costs. 

(D.N.CHOWDHIJRY) 
Vice-Chairman 

trd 
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In The Central Administrative Fri buna 1 

Guwaha ti Ben oh 	3uwa hat i 

No. 	/2001 

BE:rIWEEN 

Sri Eiau.ranca Kr. Dey 

Work inq as Ijad Assistant under The. 

Drector, Botanic:al Survey of Indiafl 

Eastern c:irc:le Shill onq 

_,,App1i c a n t 

rd 

C 

aNP. 

1 	Un ion of India represented by the 

Mm :Lstry df ti'/  

and Forest, Government of India 

F'ewD el hi 

The Direc:tor 

* 	 Botanical Survey of [ndia 

}:rabourne Road Cal cutta1 

3. 	Scientist-):) (Dr 

Lf;(..I of C::ffic:E 

Satan .i ca I Survey of India 

Easter Circle Shi 1 lonc-3 

4 	The Deputy Di rector 

Sotriica 1 Survey of India 1  

Eastern Circ:le Shi 1 lonc 

Respondents 
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Details of the Application : 

:1. 	 Particulars 	of the order against which 	the 

application is made 

'The appli cation is macic acialnst the F'etrernnt 

Notice in Memo No . 881 /EC/GKD/2000 •-- E'sst -'1078 dated 

26  1.2 .2000 iud 	b 	the r':ysrder t N ::';ancp 'fdr ac:tinq 

ac::c:or"dino to correc:t date of hi r'Lh recorded in the ser'\!J_cE? 

book and for rest'r -ain in the respondents from alterinq t h e 

same 

2 	 Jurisdiction; 

'The appi icants declare that the ubJ ect matter of 

the appii cation is within the ,jur:isdiction of the hon' bl? 

tr'i,I:Dunai - 

Limitation; 

'The appi icants dec:i,ar"e that the app]. ic::ation is 

wi t h i n the period of 1 imitation under se ct.,ion 21 of the 

(dministr'ativeTribunal ct 1985 

4 	 Facts of the case: 

41 	'That the appi ic:ant. is a citizen of nd:a and as 

such is entitled to the rip hts and privi : ECS cuara n teed by 

the 	 ti. tution 	india 

4 2 	Thai: the app 1 i cant Joined servi cea s peon in Group 

:o cateqory on 1$ 3 A. tthe ti me of i oi ni nc service 

ShEEt. was prepared wherein his date of birth was ente red as 

12 4i The sa:id serv,i ce sheet was s iqned by the app 1 .i cant 

and cr- A.S Rao the then Reo,iona 1, Botanist Botan i cal Survey 

of India. Shii]onp (.i certif:i.,cate in (nnexu re--i I of service 

book was p iven by the then competent mcdi cci authority on 

64 where:i.n a iso the ape o f the api1icant was shown as 

/ 
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18 yeas 3 mon ths The app ii cant was subsequently promo ted 

as lower divisional, clerk on 2 5 74 He was f...trt.her promoted 

to upper divisional clerk and is now wor'i incj as head 

sss:i..stant 

Copy of the service sheet prepared on 

::: . e'. is 	 1 (Jid as Annexure 

Copy of the ' 1 (nrir'•••'• I 1 of service book 

i .. certificate of the Medical 

Authority"is en ci SaL' 35 4nr'exur"s' B.  

S. 

4.3 	'1 fiat the respon den t:. No 	has sudden 1 y served a 

retirement 	noti. ce 	upon r he app i. i. cant 	by 	memo 	No 

S :[ /Ec:/E;KD/ 2000 ESt t ' 1078 dated 24 12 20) This memo 

da L.d 24 12 2000 has been se .ed in compliance to the 881 

1. etter No 851/42/18/95 E:st.t dated 4 10 .95 The memo dated 

24. 12.2000 inU?r al. a. contains as under / 

The non"-'tal lied for 	different 

dates of birthl between service hook and HO Qrs 	Recorts 

that c :1 tars on/ri or .. ......1 tars 'L :ion 	be inp beyond ' he know 1 edqe 

of the under......caned 	but...n comp ii. ance to Director, 881 

I have to serve this Retirement Notice 	to 

you 	that the schedule date of your superannuation is an 

31 10 , 2001 ( 31st day of October, 'T'wc.i t housa.nci and One ) 

Copy_ of the memo dated 24. 12,2000 i 

enclosed as nnexura ..... C. 

Copy of the letter dated 4 10 95 is 

enclosed as Annexure ..... D. 

4.4 	That the letter dated 4 10 95 states that the date 

of hi r th of the app ii. cant wasa :1 tei"ed in the service book by 

N, 
/ 

/ 
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the office of the Botani.c:a I Survey of India 	Sh:i :t lona 	It 

a? sc: c:cnt.ains that the respondent No.2 has decided 30.10.41 

as the aci:ue I date of h:i..rth of the app? icant 

It is stated that the app.? .i cant was not asked for 

submi ttinp any represen tat.ion before tak inc:i such whimsical 

decision by the respondents As a? ready stated the service 

linni• "r -  prepared,on 19 é4 and the formal entries of date 

of birth was mede 

4 	. 	That the respondents do not maintain dates of 

birth of emp 1 C ;/ eeE; with due c:are and sen lori t.y list, are 

pub? ishec: with dates of birth which are not correct and 

without any referenc::e to t he service book The date of birth 

showni seniori t.y 1 isp.; not the basis of determinino the 

date o f superann ua 1: ion Responden ts also çjr) fç% f determine  

the date of superannuation on the bi.s of seniority 'list 

Thc: • such date is determined as pe rthe date in the service 

sheet I F.  is stated that it is the , service shee f''hi ch shall 

con tro :t the seniority ]. ist I t is further stated that the 

wronp entry of date of birth of the app? icant c::ame to his 

nt!t i c:e in the seniority list forwarded with 1 he memo No 

Est.t dated 	•_/ The date of birth was shown 

as ::o 10.41 	inFrl .........12 14 	the said seniority 

list 	The appli. c:ani: eubmittEd his representation 	for 

re c:: j f ice ti on of 	f -of birth and posi. t :i on of sen tori f.fj 

the reporidert F'Io 2thrc:lAqh the 	sponc:ieri: No 4 by his 

rpr€;e:ri tel: :i. on cia tar 21.09.76.  

copi 	of 	the 	representation 	dated 

21 ØQ7j, is enc:losed as (-nnexure ..... Ev 

( 	 I 
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4 	 That 	the respondents did. n a t reply to 	the 

app 1 1 can t.s representation dated 21 09 76 	Later on when 

severe I times the sen ior'i ty :1 ist was drawn up and 

circ:ulatecf the seniority list c:ontained the same mistake of 

date of birth of the applicant The aipl i ant fa:i thfLd :1 y 

wai ted for the correction of the mistake of ofii ce in the 

senior:i.ty list and had qiven note for ccraction of date of 

birth on the seniority i ist. when such 1 ist was c::irculated 

That as already stated the dates of birth 

/ shown in the seniority ]. ists are with mistake and such da.te.s 

4 rc:ne other amp i. oyees were also not correct 1 he date of 

birth sown in the seniority list were/are contrary to the 

ivy date of reti. rement One Sri N.B.Sur unc 	was retired on 

• :31 8 19 	but. his date of birth was shown in the seniority 

:t .tst as 01 07 43 the date of hi nh of Sri S. K Des Jr 	sc 

sst1: and Sri B. Kal i. ta. Jr Sc As ......t were shown in the 

sen i o ri )y :i i .. s o. o: 42 and 01 04 41 respe....i ye I y but 

their retirement dates oivan in the notice are 31.03.2001. 

and 31 12 2001 respec.....vel y The sen ion tv I is t c:on tame 

more mistake as reqerds the date of birth of other employees 

a I so but have never been correct ad by the respond en / 
it is apparent from the above that t.h:e respondents 

do not consider the seriicnity list for determining the data 

of the employees and seniority list with 

wrong dates of lirths of employees are being maintained by 

the responden F. 

Copy of pane No 19 of the Boten 1. cal 

Survey of India's Newsletter (Vol 16) 

con tam...nq the name of employees reti red 

with date o itrwir ret i. reman t. is 
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4.8 	 That the appl ic:ant has submitted a fresh 

represen tat ion dated 2e: 12 2000 tci the respondent No 2 for 

rectification of his date of b3J h. ifl the .?fl1Cflit';/ l. at but 

no relply has y-t been received 

.i 	of 	the 	representation 	dated 

12. :200 :i 	n c: 1 oseci as cinnxu p 	G. 

4 9 	 That 	the resoonden ta have a c ted 	in 	a 

perfunctory manner viol atinq the pr - in ci p1 es of natural 

justice and for thE': reasons best. knc.wn to them The act of 

r'pnnckn is has caused merit a]. aqo nyt o the appi i. cant and 

the consequence of the impunned order will cause irreparable 

loss and in.:j urto the applicant 

4 10 	 That before a 1 terinct the: recorded d a t e of 

bir t h in the serv:Lce sheet the appl icant. has not been given, 

any Il  Cit. ice or hearino 

5 	 6raunds for reliefs with legal provisions 

s. I 	For that the memo dated 2é 12 2000 :s passed 

'ih msicel ly and arbitrarily and c:ff ends r ...... c:le 14 c:f 	the 

Lonst:Ltution oi 	lnd:ia and as su.ct ....he impuqned order is 

Ii. able to be 	as. ide and quashed 

5 2 	For - i hat the respondents acted vi.olat.i. nc  

-. 	principles of natural .i ustice a....d as suc:h the impuc.ned order 

is 1 i. ab is to be 	f aside and c.....ashecJ 

5 3 	For that the respondents have most. necl i.cient.l y 

decided the date of retiremeri _ 4 •H• applicant keepin 



re.t i.nce upon incc:rrect seniority :1 jets and as Such the 

.impuqned order is liable to be set aside and quashed 

5.4 	For that the service book has not been considered 

in d ste rmi ni flO the date of SLt Derallfluatlofl Df the applicant  

and as such the imp.i.gneci or de r is j.iable to be set aside and 

quashed 	 - 

5.5 	V.: or- that departing from normal procedure and 

practice of determining the date of superannuation in the 

instant. c:ase :i., s aciainst the ¶*inci.ple of justice 1 equity and 

fair play and offends A rti. cle 14 oft the Constitut:iOn of 

India and as such the i.mpuoned order is liable i:o be set 

aside and quashed 

6. 	 Details of remediesExhaL(Steth 

There is no remedy under any rule and this Hon his 

Tribunal is the only forum for redressal of the qrievance 

However'some of t hc app ii ca nts si bm I. t ted rapresen tat ions but 

no reply has been given.  

7 	 Matters not previouslY filed or pending before any 

other Cour 

"1 he applicants dec 1 are t ha it they have not f i. I. ed 

any o i:her case :i 1 any tribunal, Court or any o the rf orum 

aqeinaL the i.mpuqnec:l c::rder,  

8 	 Reliefs sought for : 

Under the fac::ts ard ci rc:umstances r'... the c:a:e the 

appl I ca......prays for the ftd :iinq rel iefs 

8 :1. 	The memo date:'d '2é:. 12 2000 o iving the notice of 
a  

ret i reman t to the app 1 i c::an : be set aside and 
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8 2 	The respon dents be ci :i rec tec:! to ac: t ac:c:ord :Ln r 	to 

correct cia te of hi. c th rec::orcied in the service I:::oo k and for 

restrain inc the respondents from a]. terinq the same 

8.3 	Cost of the case 

8 4 	Any other re]. i.f:/r..i  islet he Hon his tribun.i may 

deem fit and proper.  

The above reliefs are praeo for on the grounds 

stated in pars S above 

9. 	 Interim relief prayed for : 

Durinc the pendency of this aipi :icati. on 	the 

sp Ii.. cant prays tha f the memo dated 26.12.2000 giving the 

c)ti.. ce of retirement to the applicant be suspended 

The abc:ve . re]. i.ef is prayed for on the qrounds 

etai.:ed in pars S above 

10 	This app]. ication has been f i led through (idvocate 

11 	Particulars of Postal Order : 

.i)!.P.O. No. 	 CO 

i. 1.) 	Date of issue 

icuc from 	 4. ci 	
'4' 	1 

Payable at 

12 	Particulars of Enclosures : 

As si:ated in the index 

Verl fi.cation 



Verification 

I DEy,  Son 	of 	LatE? 

Topendra 	Dev res ..dent of Lower New colony,  Sh:ii lonc 

ac'ed 	about 55 years do hereby verify that the 	statements 

nade in para 7 	9, i are true my personal knoledc: 	and 

those 	made in para , 	 are true to my I ecia 1 	adv i ce 

and that 	1 have not suporessed any material 	fac:te 

And I si on this yen fication on this 

th day of 

C3LtWa ha t i Tt 
I Qt1- 

LI 

S 

9 
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it! , 31

1
ne ' irf fuH) 	

' 	.tUKfl\\U 'j) Mls 

— I  
IPerniarient 	

.

i  Hime Addi ess 	i tull) 

Father's name (arid also husband's rarne in the case 
of a woman Government servant) and residence. 

ic),•c •  

.4 

J . tationatity (if not a citi:cn of Inda, nuinbcr and 	N 	' 

date of the certcate of u li fll flbilitY granted by the 

Govcrntnent of ln.da.) 

11 a rneinbcr of Scheduled (,te, Scheduled T,'ih, 	 I've 

p;rticulnrs of Cast,Tribe. 

Data of birth by Christian Era ns nearly as can be 	 , 	It 	 . 

ascertained. 
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7. Educat;cnal qua1iflc1:ions. 	 t1' j ,.  
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Exact h&ght by measurement (without shoes) 	
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Personal mark for identification. 

JO. Left hand thumb arid finger imprdssions of (non-
gazetted) officer if he is not literate enough to 
sign his name in English, Hirdi or other regional 

language. 

Little finger 

Middle finer 

i 
C . 

 

'. 

Riig tgi2i' 

'p 

Fore flnger 

t. 

d;• 1 

rhtnb 

S e&? 	c C0° A   

CON 

L 
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GOVERNMENT OE INDIA 
MINISTRY OF ENVIRONMENT & FORESTS 

BOTANICAL STIR VEY OF INDIA 
EASTERN CJRCLE 
fflLLONc 793 093 

A'oeq,  1/, 

No. 13S1/Ec/ciKD/20o0.. 	- 1 0  78 	
I)ate 26 Dec. 2000, 

To 	 -_-- 
Shrj. 0. K. D}W, 
head Assistant s  
BotanIcal Survey of India, 
Eastern Circle, 
JiHLO N 0-793 003. 

/ In the SERVICE BOOK, the recorded date of your birth as 31- 2-45, signed by the fdrmcr head of 0111cc (Late Dr. A.S. RAO), while vide Director, J3SI Letter No. 13S1- 
62/i 8/95-Estt. dt. 06-10-95, made available to the undersigned on 20-10-2000, contained 
therein a Renwk: "The date of birth of Shri C.K. Dey, Pe n 1 Esgejn CIrcle (now 

	

QjEaste Circle) was recorded atHd. rs. aO-l0..41". 	same was personally made known by the undersigned to you on 28-1-2000. 

Further, on receipt of another relevant Letter No. IS1-62/10f991 ,'stt., dt. 20-12-2000,on21-122000. 	 - 

The non-tallied for your dif1rent dates of birth, bet*n your SERVLCE BOOK 
and lid. Qrs. Records, thatAlteration/non-Alteration,being beyond the knowledge of the. 
undersigned, but in compliance to Director, BSI instruction, I have to serve this 
'RfHREMENT NOTICE' to you, that the: scheduled date of ytr 
SUPERJ1JNUATION is on 31-10-2001 (31day of October, Two Thousand and Onei. 

yours faithfUlly, 

(1)r. T. M. I1YNNJEWTA) 
Scientisf-D (DI).) 

Copy to: 	 Head of Office 

Director, Botanical Survey of india, P-8, Brabourne Road, Calcutta - 700 001, for 
kind information and record. 

(Dr. T. M. HYNNIEWFA) 
(' 
 '-. 	 (Di. r.  M. Hyflflltiv'tPi 

jnIi.l $urr6y O 

(j Q, C 	 Circle. ShJIIOS* 
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The Dir.ct.r, 
ftotajea1 thwvy of ]1ta, 
P4.01 Botaaii Gtdi, 

flhiQ. 

2biwought- 

lbs D3ty Dir.t,i, 
13 .taiat.Lj BiLrV.y of Iita, 

iatsx'* Cii'sis, 
Dhi11.I.r43003 0  

Sui$.' Jeer BtrJ 
' again 

	

thr.11y r.f.r to ymar Ma.i 69/4/1.t. db:: 	.9.76, I bog to rsqtasit you Ict11y to as ssrrs,bt I th 8i1srjtv Liø, i,y dete of birth .hw*  
/ 	irthsr it appos.5. V20  s9mlorlAr LiTb tLu.t 31Ji.W ha bun 0acrA uaioi' to ns who JoiDs z 8 0 7,14 .'!]1.13 zc uy t: cf joia. iag 14 oi 2.5.74. Ths p.itmy a1j bi ,1_tr1t1..j. 

I throfo, t'.quot you to tiiJs IMr in.i 	 rattr and mRice nociesatry correction1* the 3aiirI$y L4.t$d •cz1Ingy, 

Thankirag y* airi 

Aura fitt, .tiz11y, 

C Etsd Shilloa,g 	 twiw DLia t,ii 019rk 21t.t7. 	 B3tjj &rrtJ; ot lidie, 
it 	Qirctio, iitUoa.3. 
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Gupta, Deputy Director joined 57. 	Shri 	R ain 	I 	ii, 	ScientiSt 	13, 	ha 	been 

Ii has 42. Dr. S.L. 
ArunaChat Field Station on transfer from Calcutta 	i-cured oil superaiiflwtt ion on 30th June, 1996. 

from 
w.eJ, 29.9. S5. Shii Raja Riii'. Aistallt Libiaiy t 	lit 

:?1y0i1 
43. Shii Brijmohan. Sr. ScentiiiC Assit, hs Frina1i'fl Ol'Iiccr has hcii retired on superanI%i 

 to Central Circle, BSI, AUahabad. 
been transferred 

tion on 31st Dcc., 1996. 
qrs., 

'gtok 44. Srnt. 13.Singh, Pcon retired on March, 59 	slu I Ject I .al. I Ieut Assistant Retired on 

ott 31st .1 u1y 	1996. superannuatioll 
1996. 

Jainall 45. 	Shri 	B. 	N. 	ChakraVCrtY, 	Assistant O. 	Shri 	N.K. 	13liduri, 	Sr.Stenogi'aPliei' 
Debra Dun front the 

Curator, 	ISI!'4, 	retired 	on 	superannuation 	on  traiisfcr1el to Northel ii Circle, 

Central 1Nationai llerhariuui 31.12.1996. 
29.2.1996. 

ed to 46. Shri Kendra, Ex-Bearer. ISIM, retired I  

RESEARCh SChOLARS 
and on invalid ground w,e.f. 31.1.1996. 

tArid 
47. Snit ,  Balika Majhi, Ex-Pcon, ISIM, 

I  . Miss Moonmoon Munshi, Senior Research 

on invalid ground on 6.2.1996. retired 
Fcllov, joined as Junior Research Fellow on 

ferred 30.3.1995 at Industrial Section, Indian Museum, 

t and 
48. Shui 0. P. KandasWarny, Preservation Botanical Survey of India, ('alcutta. She is working 

Assistant, retired on invalid pension on 22.7.1996. on Scrophui ariaccac tin pail) For Flora of India. 	; 

is 	Jr. 49. Shri K. V1vckananthafl, Scientist-13 and 
on 2. Akianni I ii iqite, Senior Research I c1 low 

icobar S hri N.C. Rathakri shnan, Scientist-B retired 
30.4.1996 	and 	31.1.1997 ojued :is Junior Rcs;uch Fellow on 31.3.1995 :it 

Ianic superanflUti01l 	on 
liulustrial SctioIi, liitli:tti Museum, Botanical Sum vey 

respcCtiVelY. at 1iTdia, Calcutta. lie is working on DioscorcaCcae. 

damnan 	. 

50. Stir Bajnath, Scientific Assistant retired 
3 	Miss SIu:iriiti,tha Gupta, Senior Research 

iferred 0mm superannuation 	ii 3 1 . I .1 99(. 
FCIk)W joined as Juniom Rcsc%reIl Pclhw on 31 .3.19)5 

96. 51. Shri Surendra Singh B!lrthwal, Scientific at Industrial Section, Indian Museum, Botanical 

daman Assistant retired on superannuation 1rni service Survey of India, Calcutta. She is working on  
;Icrrcd o 	30.4.1996. 	

. 

n Gen tianaccae. 
1. . 	. 	 , 	 . 	. 52. Shri  B.  D. Namthanm, Botanist, retired on 

4. Sri Soumcn Gimnlait, Senior Rcscamch Fellow 

IField superannuation from service on 30.9.1996. as Junior Research Fellow on 31.3.1995 at joined 
:entral . 	 . 	 . 	. 53. Shri Chandra Bahadur, Sr. 	Scientific Industrial Section, Indian Museum, Botanical Survey 
IIY 	on 

Assistnn 	Eastern 	Circle, 	Shillong 	retired 	on 
L of India, Calcutta. lie is working on ScrophuiarinCC1e - 

30.4.1996. (in part). 
udant 54. Shri Rania Chetri, Chowkidar, Enstrfl 5. Sri Anirhan Roy, Senior Research Pellow 

h Circle, Shillong rcircd on 31.5.1996. joined as Junior Research Fellow on 4.4. 1995 at 

- t55Shrm N. B. Gurun', Mali, Eastern Circle, b 
. 	 . 	 . Ccii tral Nat tonal 	I lcrhiu'm tin, 13 otan ical Sit rvcy oh 

rctiicdon3I..l99G. - India, 	Iiowrah. 	lIe 	is 	working on Ecological 
suncoat 

- •-_-__._----'- 
56. Siri  G. B.  Rana, Chowkidar,. Eastern 	Invesligatioll on (lie plant resources olihe Chilka I .iike 

anical 
Circle, retired on 30.11 .96. 

Orissa. 
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T •A 7C)O OY1 (L13o) 	 ______ 
----- - 	- 	 , 	 . 	 .--- 	, 

(DMug}u 	ohain1 ) 
;ub1tt Tlootifiaatlon of Date b? Lirth nientonoi n the 

W "  11OnV4111;"q,-"N1e 11 i1e11  0140'~ V  r 
. . 	 . 	

}Sis; 	 dtd iQ/i$9)•e 
_*. 

3ir 
. . 	 tith Az ue rr,e Ct I am td in1or .yo you that the • 

;crniority Ltt of 	t1Y)' 	ciru1te in inver3 oQcaELrns 
in our CirIe wur t thte of birth mnttrne 	3rI O41 
but 	er reccrz1 mnti
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 cn3 in the $ervta 3k joined tiis - Circle as PNrn 'ecofe 1ttaroh 194 1L 

1-121945 ut  is  i aurprie to note  that  It s Yct 
cirr3t all jruted G? 3OiQ1'41 

hnever it w circulate I rvo gvn no that 9 %t not crrCt but ueniy toThy t.Pa2i22OD. , 

ettrrt !ot1ce w srei to re vile Deputy Dir tor°s 
tior oflhj' 	2$8tt-iO7 1ati 26 flec 0 2CVfl 

tt rnr ueran'iva'1on j on 31J02O1 (31atn of etohr, 
2001). 

In tt cortctton I wouli rquet you ktly 
to 	Litt th? mttor en a¼t a corrot ntry of ry 4ate 
of birth as 

Tniiifl( j ,  you sir e  

'ourqfatiUy 
Erwe oL)er co,y Of  

tin not,  icea .  
(t1rr  No. (at ahv) 	, 

(ii)
Lt)

ropy of Smi'r1ty 
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1. eoretory 	raI 	IT% 1.uir tret,ZSt 
Ca1ctt 7fl 016 for tiornation & nay aotLonG 

2 tortitar7 Lal Mfzira 3SITA, 1u&r ttVTh 
Caicutta 7r?1 016 '!or hL3 kinr9 infom, t1ofl & ticcessary 
Otfl0 f 	I 
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aotanical survey of Indle. . 
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IN THE 

GUWAJIATI BENCH : :: GUWAHATI 

O.A.NO. 73 OF2001 

Shri. G.K.Dey 

-Vs-  - 

Union of Indian, & Ors. 11  

And- 

In the matter of: 

Written Statement submitted by the respondents 

The respondents beg to submit the written statement as 

fo11ows: 

That, with regard to para 4.1, the respondents beg to 

state that it is fact. 

That with regard to press 4.2, the respondents beg to 

state that the applicant appointed in Group 'D' posts on 

19.3. 1964. As per records of seniority list, Hqrs., the date of 

biith of Sri Dey is. 30.10.1941 and this date of birth was 

reorded during his first appointment to Group D'post on 

1.3.1964. Annexure II is not the part of Service look & 

Service Record. The date of birth written in the 5 Medical 

certificate is his own statement. Shri. Dey has not been 

promoted to L.D.C. anytime. He was appointed LDC on 

subsequent date as Direct Recruitment Quota. 

1 



1*1 

That with regard to para 4.3, the respondents beg to 

state that the Director, Botanical survey of India letter 

dated 06.10.1995 by the then Sr. Administrative Officer 

(Head of Office, Hqrs.) in compliance with office records of 

Headquarters. 

/ 
That with regard to para 4.3, the respondents beg to 

state that the date 30.10.1941 is on the basis on Hqrs. 

Records (seniority list etc.). Service records once recorded in 

the relevant registers can not be changed/altered without 

prior permission / approval of the competent authority. In 

the instant case, application not submitted within 

stipulated time thus it cannot be entertained. 

X
That with regard to para 4.5, the respondents beg to 

e that the applicant's date of appointment is 

.03.1964. Circulation of seniority list by the Respondent 

No.2 from time to time to all offices concerned is a routine 

matter Applicant's date of birth was recorded as 30.10.1941 

in the post of peon and the same was circulated by 

Respondent No.2 vide page 3, Sl.No.2 of peon/Bearer, 

Eastern circle as on 01.07.1967 onwards. Applicant never 

objected to his date of birth as recorded on 30.10.1941 

until the year 2000. All service records show that his date 

of birth is 30.10.1941.Seflioflty list as on 01.0 1.1976, 

01.01.1981 in the post of LDC have been circulated and on 

every occasion it has been recorded in Hqrs. Records that 

his date of birth is 30.10.1941. Seniority list dated 1.7.67, 

1.1.76, 1.4.76 and 1.1.81 are annexed herewith and J 
marked as Annere - Ri series. 	 _______ I  

2 
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6. 	That with regard to para 4.6, the respondents beg 

to state that no such respondents beg to state that no 

such representation of Sri Dey has been received by the 

respondent No.2. If so he may produce the document 

under which endorsement the same has forwarded to 

Director, BSI.. Request for correction of seniority list has 

always been entertained by this office for compilation 

with valid documents/records. 

That with regard to para 4.7, the respondents beg 

to state that it is not a fact. 

That with regard to para 4.8, the respondents beg 

to state that in terms of Rule G .1. DPT No. 19017 / 2 / 92-

Estt (A) dated 19.5.1993 in the alternation of date of 

birth can be made with the sanction of 

Ministry/Department and consequently such alternation 

can be made within 5 years of entry in Govt. Service. 

Applicant appointed on 19.3.1964 in Group 'D' post but 

he claimed submitted request on 21.9.1976 (as per his 

statement which may not be valid) which is after a lapse 

of more than 12 years. A letter from this office was 

issued on 06.10.1995 to correct the date of birth as 

30.10.1941 ( annexure -D of the O.A.) as originally 

recorded in Hqrs. Office and its consequential effect. 

Copy of G.I. DPT dated 19.5.1993 is annexed hereto and 

marked as 	Annexure - R II - series. 

That with regard to para 4.9, the respondents beg 

to state that the respondents have not violated /any rule, 

3 



	

on the contrary letter was issued to correct the actual 	VA 
date of birth as 30.10.1941 (Annexure - D of the O.A.) 

while going through the Service Book it is rather 

surprising that the date of birth originally recorded in 

Hqrs. has not been tallied with Service Book. 

io. 	 That with regard to para 4.10, the 

respondents beg to state that the respondent no.2 issued 

letter on 06.10.. 1995 as notice for hearing from 

Applicant. Sufficient time had lapsed since then without 

response. He may be asked to produce the class VIII pass 

school certificate in original which he submitted at the 

time of entry into Govt. service to substantiate his claim 

of the date of birth 

4 



VE R I Fl CATION 

I, Shri 	 being aUthorized do 

hereby verify and declare that the statement made 

in this written statement are true to my 

knowledge, information and believe and I. have 

not suppressed any material fact. 

And I sign this verification on this 	the 

r 	 day cfJune,.2001. 

Declarant 

Joint 1iY 	
Or. 

8S1-EC si 1 iOng 

5 


